In the

Central Administrative
Tribunal Bangalore Bench,

" Bangalore

ORDER SHEET

Applica'nt

M.Shnekar Rao & anr. Vs,

Advocate for Applicant
Dy, M.S4Nagaraja &

Application No. &Fta, °?'L§of 198 3( F)

sho I.A Osharirf.

Respondent

Talecom Dist, Enéineer, Nangélore &
ors,

Advocate for Respondent

Date

Office Notes

'Ordgrs of Tribunal

14-3~89

In these applications filed u/s 19 of thd
Act, the applicant ptays for the following
reliefs?

1)To quash the circular of the Direct
General, D/o Telecam, N.Balhi dt,4=7-87,
& communication dt,16-5-88 of the Direct
General, D/o Telecom, N.Delhi as illegal
& unjust.

2)To direct the respondents to continue
the applicants in the cadre of observatj
Suparvisors.

Inteprim Prayars To stay the aperation of -
the circular dt,4«3«87 & thae latter dt. .
16=6=88 amd to continuea the.-applicants
in the cadreuof obsarvation supsrvisers.

As directed by the Deputy Registrar, the
|applications are ragistered and ame being
placed before the Bench on 15=3=89 for
Preliminary hearing and Admissien,

1¢P.0,. ié ramoved,

(KSP)VC/ (LHAR)M(A)
MARCH 15,1989."

or '
Applicants by Dr.M.S.lagaraja.

Dr. Nagaraja undertakes to

OProduce full and authenticated copy

of the - Recruitment Rules before

the case is taken up for admission.

Even before considerda?these cases
for admission, we consider it proper
to notify the i‘espondents to show

cause as to why these appllcatlons

' K b
should not , admitted and interim
o:dey' sought for by them should
not . be granted. Issue emergent

notices to the respondents to show
cause as to why these applications

should not be admitted and interin

order sought for should not De
granted.
Call on 27-3-1989. %
._A‘S-j—
|~ VILE-CHATRMAN. MEMDER(A).
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27.3.«198‘!3 | | - KSPYC/PSM
| Appliéants by Or. MSN,
Respondents by Shri MVR. He prays
for time till 29,3 41989 to make his
submissions on the interim prayer.
Call on 29,3,19E9 to c;onsider the
1 interim prayer fof the applicants. ~ 
% \ g’g ,}7\\?\96\.
o Sy L
29-3-89 | B
1
AR 13 cwd K13 B89 | |
- KSPVC/PSM(A)

cunc 294[89 ‘

Dol o 29.3,1989
pi Bt : Applicants in Application
KspP-vE .| Nos..272 & 273/1989 by Dr. M.S.

. PS N C"B) Nagaraja. Applicant in Applicatior
¢ C ‘ | No,294/1989 by Shri S, Ranganatha
164 - M S NQQ%[CQ 4 & Jois. Shri M. vasudeva Rao,

- . ; A learned Additional Central .
ARD *ﬂ 27 l\A T3 ‘ S C? Government Standing Counsel for

g\/i naHAC ~S .| the respondents in all these cases.,
c wg@’@f&“cf 1 2, Shri Rao has placed before
‘ us notification no,1l«24/87=NCG

8\,: M \agudeva QO@ dated 3.11,1987 published in the

« ) Gazette of India on 16,1.1988,
'@WJ’ | (‘OTT (Dcfmm 5 publishing the Rules made by the
L .

P

. President of India under the
M‘U\/ dﬁ{?fﬂi proviso to Article 309 of the
PZ)@ Constitution repealing the Posts
and Telegraphs {Observation
Qg/ “'Supervisors) Recruitment Rules,
1979 from the date of their
(o publication in the Gazette. When
@P¢ ; | . this fact was brought to the
notice of the Court, learned
counsel for the applicants in our
opinion very rightly pray for
permission to withdraw these
| applications with liberty
reserved to the applicants to ci=
challenge the repealing rules
published on 16,1,1988 and all
other actions flowing from the




'...ﬁ .. . In the Central Administrative
Tribunal Bangalore Bench,

R C——— Bapgalore 95(%‘@0[ \/)
Order Shee,t (contd) % o)—a\i\g‘i\k\\ v

Date "

Office Notes

Orders of Tribunal

31-3-9% |

Concavmed O 5(1“ MNed.

Chdey  da\ed 29389

- — ’ . Pt {
I L \ a\ We pav Lfca;

same in separate applications,
Shri Rao opposes the bemission
sought by the applicants, But
we consider it proper to grant
the request of the apblicants.

 We, therefore, dismiss these

applications as Withd?awn by
the-applicants'reserving them the
liberty sought by them, But in
the circumstances of the cases;'
we-direct the parties to bear’
their own costs.



